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I IN THE CENTRAL aU4ThISTRATIVE TRIBUNAL HYDEF<ABAD BENCH AT HYLRABAD 

O.A.No. 145/94. 
Date of Order: 31-3-94. 

Between: 

Be Rayeppa. 

and 

The Chief Post Master General, 
Andhra Pradesh circle, Hyderabad. 
The Postmaster General, 
Vijayawada. 

0. 	Applicant. 

The Assistant Director, 
0/0 the Postmaster General, Vijayawada. 
sri Kanneshwar Rao, 

Respondents. 

For the Applicant: Mr.K.Ananth Rao, Advocate 

For the Respondents: Mr.N.R.Devraj, sr.WsC. 
CQRAM; 

THE HON'k3LE MR.JUSTICE v.NEELADRI RAO : vICE CHAIRYthN 

MD 

THE IION'BLE MR.R.RANCthhRMAN : MEMBER(A1]'4N) 
The Tribunal made the following Order:.- 

Notice before athdssion, returnable by 13.6.1994. 

Until further orders applicant should not be divefled 

of the Supervisory powers. 

Deputy Registrar ()cc 

To 
The chief Postmaster General, Andhra Pradesh Circle, Hyderabad. 
The Postmaster General, vijayawada. 
The Assistant Director, Office of the Postmaster General, vijayawada. 

Sri Kanneshwar Rao, U.D.C. 
'0/9 Postmaster General, Vijayawada. 

One copy to Mr.K.Ananth Rao,, Advocate, CAT.Hyd. 
One copy to Mr.N.R.Devraj, sr.WSC.CAT.HYd. 

One spare copy. 
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TEb BY 	 COrAREL BY + 

CHECKED ax 	 APPROVED BY 

IN TNT CE'T1'RALJL\1 1INTSTPATIVE TRIBUNAL 
HYDEN7:3Jj BE+JCH AT 

TEL? HON LLL 	•JSTICE V.NEELADRI aM) 
VICE daAIRMAN 

AD. 

THE HON'BLE NR.A B.GORTI•II 3 MEMBER(AD) 
AiD 

THE NON' BLE MR O T CHANDRASEICI-IAR PEDDY 
NEIWR(JIJDL) 

+ 	 AiD 

THE HON'BLE MR.R.P GARAJAi : M(DMN) 

Dateda3-_1994 

bEP/JT .  

• 	 • 	.kR.A./C.A1.'No. 

• 	 in 

O.A.NO. 	\S 

T.,A.No. 	 • 	(w.p. 	) 

Adrnitped and Interim Directions 
Issudd. 

Allo/qed 

Disrjosed of with directjos 

• 	 DisrLssed. 

issed as withdrawn. 

issed f or Lefault. 

cted/Orc3erecj. 

No order as to costs. 
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